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#117.°Shri Jaghir Singh Malik
Shri Sat Pal Sangwan

(@)

()

Shortage of Dor.tors
} Willthe Minister for Health bepleased tostate]

whether-it Is a fact that there is acute shortage of doctors and othey

para-medical staff in Hospivds, Comanunity Health Centres, Pri-

mary Health Cenires in rurat areas in the Staie; and

if 50, the reasons thereof, together with the steps tgken or pro-
posed to be taken t0 meet out the aforesaid shortage of doctors

" and other para-medical staff ?
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Deaths occurred on account of Dengue fever
*108.  Shri Dhir Pal Singh : Will the Minister for Health be pleased to state

the district wise number of persons died o account of dengne fever in the State ‘
during the current year 7 '
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Mr. Speaker : Please ask direct question.
A WR 2 TR S0 s B § 6 e § S ¥ o w ¥ A ¥ s
Tt ¢ T Yam &l qenie ¥ ¥ w7
, Chief Mimnister (Shri Bansi Lal) : Speaker, Sir, he is misleading the Fouse.
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M. S‘-peaker I would request all the Members to maintain decorum.

\ et o e W, o A e @ 2, o dt g% A SR @R B
TR sry w2 & o enve 35 FET =RY | Now no Member should rise in his place
when I am speaking. otherwise I will take it very seriously.
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Mx Speaker ¢ [ asked you to taka‘your seat but you did not take your
seat.
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REPAIR OF ROADS

*0%  Shri Siri Krishan Hooda ; Will the Minister for Agriculture be pleased
1o state whether there is any proposal under consideration of the Government to
repair the following damaged roads of Kiloi Lunsutue:ncy by the Haryana State
Agriculiural Marketing Board :

D Kiloi to Rurki;

i) Mungan to Bakheta;

i) - Mungan to Assan;

. iv}  Chamarian to Khidwali; and
¥} Khidwali to Gharoti ?
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Pollution created by Wine Factory, ﬂuﬁar ‘
#150, Shri Attar Singh Saini : Will the Minister for Home be pleased to state

- whether the Government is aware of the fact that the pollution is being caused

by the Associated Distiliery Hisar; if so, the steps.so far taken or proposed to be
taken to check the polhition caused by the above said distillery. ?

Home Minijster (Sh. Mani Ram Godara) : Yes Sir. Prosecution proceed-

- ings have been initiated against M/s Associated Distittery, Hissar in the Court at

Higsar under sections 43 and 44 of the Water (Prevention & Control of Polly-
tion) Act, 1974 (Water Act) for non-compliance of prescribed standards and for
contravention of sections 23 and 26 of the Water Act. In addition, a notice of
closure has also been issued under section 33-A of the Act. .

Shri Attar Singh Saini : Will the Home Minister he pleased 1o state
whether the defence Anthorities have ever objected to the installation of this
factory, if so, why this factory has not been winded up so far ?
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I it is 80, it should not be discassed. :

Sh. Mani Ram Godara : Speaker, Sir, I will notquote: that portion which
is sub-judice. The case is in the court. ;
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‘ Mr. Speaker : This does not relate to any Court proceedings.
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1974 @t a1y 43 A 44 & e 9 o PR weed & qemr e o 3w
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s sifftary sifrer o w333 3 il o0 91 9 F @ A Ry
TR S T A A E, e far v ¥ seRi 9w ot 9ew w9 8 v |

A steae « Wl o e o o 8T T & ARy See 8 R 8 @
2 6 @ g e FagA T 4 it should not be discussed. TEit is not sub-judice,
then he will reply. it Wi W 48 3, wersr oram ¥ gk £

& dRe T« i W, g e o ¥ P 78 1 e | &
AR X H dw w ww Rewmm W A ain i w A If there is an appeal
pending in the court, then you cannot discuss the merits and demerits of the
judgement. Secondly, if the case is pending in the trial court, you can now-dis-
cuss certain things which ean influence the evidence. Otherwise the Minister is
competent o give reply (o a matter which is so-called sub-judice. But these two
conditions refrain him from making any comments on the matter.
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Mr. Speaker : All right, then go ahead.

Shri Mani Ram Godara : This is also general, not vague general byt
very particular general. It is a question of pollution. When we tatk about polhu-
tion, it i§ not challenged in any court anywhere in India. It has never been chal-

lengedt 7 ¥ 9% %% w1 m B 1974 ¥ deqy ww aren s 912 10 ww i W
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w foar v swnn Al g% o Ryl 5w e dffems sRdm ¥ ok a3 a5 B
et T ¥ o s Yo o i Rgue ow on Y1 o=w A
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(57777 2w wemy ity % fo wd & )

Mr, Speaker : I will not allow you to act in such 2 way, (Interrruptions)
Please take your seats, e
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aﬁwm ekt AL
o0 e : Fiedl oW T A, mmﬁaﬁﬁq%m%%wﬁmmi
% 2 filet i & areEr o B 9w ¥ o &

ot ot g e v R, TE SEvReE @ Ay ) g Wl Yo B
19 79 WEW @ =3 %06 Y | 1 have stadied the file thoroughly, If 1 have to
reply, one thing is there. {Noise), Lam going to reply to this question. (Noise). If
- Thave to give the reply, I will give it in detail (Noise). 377 STt 37 211 that will
be in detail. (noise). I will take sufficient time in giving the reply in'detail (Noise),
A ﬁrw«rﬁmﬁ%ﬁﬁzﬁaﬁ%mmm%m%i
(sir T m&rw)

ATRe 9 W 150 W S 9 @ o o T
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Mz, Speaker : That cannot be atlowed 1o read during the question hour.
"aﬁﬁﬂmm:mwﬁaﬁwﬂw&%gﬁm@
ot ey mﬁsaﬁrﬁuﬁw%ﬁﬁiﬁ%ﬁrwamml
&t 7t g ¢ w57#wﬁm§aﬂ%ﬁsm

oh “Thc Speaker may allot half-an-hour for raising discussion on a
. matter of sufficicnt public: importance which has been the Subject ‘
of a recent qucsl.mn

oY e : ﬁ%wg%&r%lmﬁmaﬁrw%lmmmﬂmﬁrﬁw
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o =of iz e mq@m ey o e Bt e ¥ i SR o, v e
& T AR Wl o e S w B o o g e A L
| +f it g : aﬁﬂ&ﬂ?ﬁﬂ, %ﬁﬁﬁmﬁ%ﬁrm%ﬁw he wants sufficient
time to elaborate the entire things. But what can you do is that you can grant
half an hour discussion or he can take time. The Minister will get sufficieni time

ta elaborate this A & 1 KW@N BT wd o F | (S ud )

* R % ATET CwTE T fpe T |
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9 For g wa @ oy ey, v?rwrww—g%ﬂrﬂ S 9T o1 S g
o R 78 &1 ol &) (aiv @ =mam)

ot S ;WA TN, anwmwfrrﬁmﬁ%wgaa o B ot | ge
& e B & B S en sRgRe ¥ 59 O R v e a?rqréaasg’ﬁéfﬁ T g,
THEN A T 21 Tt is now upto the Home Mmmter whether hie wants to reply to
the matter, which is not sub-judice.

a&m‘?ﬁﬁ?{m FrE WERY, %ﬁarrq@r—ﬁﬁf%ﬁa#ﬁs—é?ﬁrsv femmary
T H |

o sy : ¥ o e v ] (Interrupuons and Noise) There isa
provise o role 57 which reads as under -—

“Provided futher that the speaker may wnh the cmmm of the Minister
concerned waive the reqmrement concmimg the period of notice.”

Demand for half an bour should come fmm the minister comemcd
Shri Birender Singh ¢ That is your dlscrenon Sir,
& daw 0 + o e, T A A B B W ¥ e
o) o -
ot Tt o e+ el W, AW o B e am o st
fifree % we =) ¥ Wm%@m@ﬁ@mﬁmmﬁmaﬂqﬁ%mmﬁmﬁq |
g wdn AP (e
| gy w%mwﬁﬁmww @ﬁ%r T TE S T BT
SR THE MR 55 9T T Al € ¥ fa Teumm sereE B (fae) ey widt e |
Capt. Ajay Singh Yadav : Mr. Speaker jSir, has he given in writing 7

‘ Shri Ram Bilas Sharma : Sig, I want to jsubmi.tsomething. As Tar as half
an hour discussion is concemed, & memmber who is asking & question, can raise his
demand cither in writing or orally for haif an hour discussion. Shri Anar Singh
Saini, M.L.A. has asked this question and be is demanding half an hour discussion.

wﬁrmﬁ'mé&%qﬁraﬁm%ﬁ‘mmmﬁmﬁwawwo Wwe
Y % | Speaker Sir, he has requested your gmdsclf Yor half 4 hour discussion
on bis question, !
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Mr. Speaker : I bave gone through the }ulas &P ST AR E o ¥ A
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UPGRADATION GF SCHOOLS

*1 ‘53 Shri Somvir Singh : Will the Minister for Fducation be pleaﬁed 1) stare--

(a}  whether it is a fact that some schools were upgraded in o High
Schoels and 10+2 system in the sizte during the period from April,
1991 10 May, 1994, which are functioning without stedents ; and

(b) if so, the number of such High and Senicr Secondary Schools

, together with the justification for their upgragation 7

Taren ol (< e o)
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#1428 - ShriSatpal Sangwan ; Will the Minister for Food and Supplies be pleased
to state the number of cases of adulteration in Diesel and Petrol, if any, detected
by the Government i the State, particularly in Bhiwani District during the 15&-
riod from March, 1991 to date together with the action taken and pmposed to be
taken thercon by the Government 7
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Tine Losse:-.
Sh. Balwant Singh : Will the Chief MInjster be plaaaed 10 state—

(a) thetotal anmual income which is Iikely to be accrued o the Haryana
State Blectricity Board as & result of hike in the rates of power
tariff from 17496 ; and

(b}  the details of line losses on account of theft and pilferage in the
. transtnission of power occured in the State at present togrether
with the steps taken or proposed (o be taken 10 check the afore-

caid losses 7
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Construction of a Modera Grain Market at Narwana

*139, Shri Randeep Singh Surjewala 1 Will the Minister for Agri-
culture be plessed to state whether there i any proposal under consideration of
the Government to construct a modern grain market at Narwana; if so, the tme
by which the above said proposal is likely to be materiatised 7

iy B (st @t g ) @, T A o S AE e w Ay
aﬁm—ﬂrau‘r?‘faﬁrmﬁmamwﬁl"a%%’s o s uf¥ oxmE wOT & avar B
T

Distribution of Flood Itélief

*128, Dr. Virender Pal Ahlawat ; Will the Minister for Revenue be
pleased to state whether the disbursement of compensation for the Joss caused
to farmers doe to flood during Tast year was discontinued due to the declaration
of General Blections of the State Assembly ; if so, whether there is any proposal
ynder consideration of the Government to provide compensation to (hose farmers
who could not get the same carlier together with the time by which it is likely to
be disbursed to them ?

e A (o e ) o 7, Tew ad = e ¥ R W gl el
Fory et T RSt <R T SV 3 s el o S & dRTor 71 T T e

T 1995 5 e ¥ vy A B gerEen 8 % 05RO G RrEw e 1 e W
% fmrnin & ¥

Un-Employed persons registered with the Employment Exchanges

*125, Shri Ashok Kumar : Will the Ministrer for Cooperation be
pleased to state the number of unemployved persons repistered with Employ-
ment Exchangees in the State together with the date since they are registered 7

ugemitan a2 wft (< sl W) 1 30-9-1996 7 o & LT ErerE
¥ oot i il o1 e 735275 ¥
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Vacant posts in Transport Department

*162. Smit. Krishna Gablawat : Will the Minister for Transport be
pleased to state —
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{a} the number of posts of drivers and other categories; if émy, lying
vacant in the Transport Department at present ; and

(b)  the tizne by which the above said posts are likely to be filled up ?

qitags w (=) A f) ¢

(F) WowRE, T8 W W SO % 465 9 fam ¥
(B) & U5 ATHSHHAT ST W WY |

Repair of Damaged Roads

*159, Shri Ram Phal Kenduo : Will the Minister for Home be pleased
to state whether there 18 any proposal under consideration of the Government to
repair the following damaged roads of Safidon Sub-Division . —

1. Safidon-Sarfabad Koad;

2. Anchra Kalan Approach Rosd ;

3 Kalwa-Butani Road ;

4. Hati to Butant Road ;

3. Jampi-Bhambews Road ; and

6. Tammni Safidon Road ;

if 50, the time by which the above said roads are likely to be rapaired 7
ﬂgﬁ(ﬂ?ﬁ?ﬁ‘imii) :

() &, by A
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Purchase of Power

142, Shri Batvinder Singh Rana ; Will the Chisf Minister be
pleased (o state —

(a)  whether there is any proposal under consideration of the Haryana
State Tlectricity Board to purchase power from the Orissa and
Himachal State Electricity Boards; and

(o) if so, the details thereof ?

& o (of g o)
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Repair of Roads

164, .‘:-mt Kartar Devi : Will the Mmmmr for ¥ Iame he plf:ased o
state the time by which the roads from Kalanaor to Pilana via Kaiesara and from
Falanaur 10 Nigana is likely to e cpatred ? :

i S (oA oot i) g TR W s Fo o ) SRR of e,
1997%%%@&%#%%

Ravi-Beas Water

*3. Capt. Ajay Singh
Sh. Bomvir Singh

(@)  whether it is fact that Ravi-Beas water to the tune of 1.8 m.a. f is

being supplied to the farmers of the Siate through Bhakra Main
Canal ; snd

(B if so, whether the water of the aforesaid river is being supphicd to
the areas of Rohtak, Rewari, Mohindergarh, Bhiwani and Gurgacn
districts as per their requirment, if not, the reasons thereof !
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: Will the Chief Minister be pleased to state —.

Kasan Drain

*12. Shri Ram Pal Majra : Will the Chief Minister be pleased to
State —

{a)  whether it is a fact that Kasan Drain is not discharging as per its
capacity ; if so, the reasons thereof | and ‘

(b)  whether there is any proposal under consideration of the govem-
ment to modity/remodelling the said drain; if 50, (he time by which
the said proposal is likely o be materialised ?
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Construction of 100-Bedded Haspitallat Dabwali

*31.  Shri Mani Ram : Will the Minister for Health be pleased to
state -

(a)  wheiker there is any proposal under consideration of the govern-
ament to construct 100-bedded Hospital at Dabwali |, and

by .if 50, the time by which the aforesaid Hospital is likely to be con-

_ strgcted 7
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Appointment of Punjabi Teachers,

*133.  Shri Jasvinder Singh Sandhu : Will the Minister for Education
be pleased to state whether any recruitment of Punjabi teachers has been made
in the State since the declaration of Punjabi as second language in the State; if
so.the nuraber thereof togetherwith the names of schools in which the said teachers
have been posted ?

Education Minister (Sho Ram Bilas Sharma) : 280 Pinjabi Teachers
have been recruited. A list of Schools where the teachers have been posted is
laid om the Table of the Bouse.

LIST

Sr. No, Name of School . . -~ Mo of Trs. Posted
District Sonepat

1. Govt. Senior Secondary School, SGnepat (erls) 1

2. Govi. Senior Secondary School, Sonepat NS

3. CGrovt, Seotor Secondary School, Gohana ((ﬂrls)‘ 1

4. Gove, Senior Secondary Schoof, Ganaur 1

3. Govt, High School, Kharkhoda 1

6. Govt. High School, Gohana 1

=]
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[Shri Ram Bilas Sharma] .
Se. No. Name of School - No. of Trs. Posted
District Gurgaon ' |
L Govt. Girls Senior Secondary Schoot, 1
Gurgaon (Gigls)
2. Govt. Girls Senjor Secondary School, Sohna 1
3. Govt, Girls High School, Bhim Nagar, Gurgzon H
4. Govt. High School, 4/8 Marla, Gurgacn 1
5 Govt. Middle School, Khandsa 1
P
Dristrict Jind |
1 Govt. Senior Secondary/Hlgh School,
Dhamian Sahib, i
- 1

Distriet Korukshetra

1. Govt. Middle School, Diwana i
2. Govt. Middte School, Dhulgarh 1
3. Gove. Middle School, Kakrala Gujran 1
4, Govt, Middle $chool, Saina Saidan 1
5. - Gove. Middle School, Lohar Majia 1
6. Govt. Middle School, Koulapur |
7. Govt, Middle Schoal, Samatkhi 1
&. Govt, Middle School, Barwa 1
8. - Govi. Middie School, Katyana 1
10, Govt. Middle School, Bir Amin 1
11 Govy. Middle School, Tdarsi 1
12, Govt. Middie School, Paiwal 1
13, Govt. Middle School, Teora 1
14. Govt. Middle School, Ajrawan 1
15, Govt. Middle School, Shanti Nagar 1
ig. (Govt. Middle School, Ban 1
17. Govt. Middle School, Tatka-Tatld 1
18. Govt. High School, Ajrapa Kalan 1
19. Govt. High School, Ladws 1
20, Govt. Bigh School, Bir Mathana 1
2L Govi, High Schoo!, Bani 1
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Sr. No. Name of School - No, of Trs. Posted
22, Govt. High School, Balahi 1
23.. Govi. Girls High School, Bataot 1
24, Govt. High School, Mangoli Jattan I}
25. Govt, High School, Padlu ' 1
26. Govt. High School, Prahladpur 1
27. Govt, High School, Nagla 1
28, Govt. Ihigh School, Lukhi 1
29, Govt, High School, Melira i
30 Govt. High School, Khairat o1
31. Govt. High School, Dhurala 1
32 Govt. High School, Thol o1
33. Govi. High School, Kamoda 1
34, Govt. High School, Fathira - 1
35, Govt, High School, Tigri 1
34, Govt. High School, Bhusthala i
37. Govt. High School, Bhat Majra 1
38, Govt. High School, Bohar Saidan - 1
39, Govt. High School, Malikpur ‘ 1
40, Govt. High School, Seonsar 1
41, Govt, High School, Sandhauli I
42. .Gowt. High $chool, Thaska Miranfi .- 1
43, Govt. High School, Jalbehra i
44, Govt. High School, Amin o 1
45, Govt, Senior Secondary School, Mathana - 1
46, Govi. Sentor Secondary School, Nalvi 1
47 Govt. Senior Secondary School, Thansa 1

47
Pistrict Karnal ‘
1. Govt. Girls Bigh School, Nissing ) 1
2. Govt. Senior Secondary School, Assandh . : 1
3 Govt. Girls High School, Assandh 1
4, Govt. High School, Subhri 1
A Govt. High School, Madhuban .
6. Govt. Senior Secondary School, Sambhti 1
7. Gowt, High Schiool, Darar - 1
3 Govt. High School, Nangla Meghan 1
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{322 whimon B g
{Shri Ram Bilas Sharma) ‘
St. No. Name of School No. of Trs. Posted
9. Govt, High School, Shyamgarh | 1
10. Govt. High School, Tamba I
11, Govt. Senior Secondary School, Nigdhu 1
12 Govi Senior Secondary School, Tndri "1
13, Govt, Senior Secondary School, Katelaheri 1
14, Govt. High School, Ramana Ramani 1
15, Govt. Middle School, Ranwar 1
16. Govt. High School, Udana 1
17. Govt. Sentor Secondary School, Pundrak 1
18, Govt. Middle School, Rugsana 1
19. Govt. High School, Sambhi 1
20). Govt. High School, Pangata ]
21 Govt. Senior Secondary School, Ralira 1
22, Govt. High School, Sonkra ]
23 Govt. High School, Garhi Jattan 1
24, Govt. High School, Uplana 1
25, Gove. Maddle Schoot, Peont 1
26. Govt. High School, Karak Jagir 1
27. Govt. Middle Schaol, Batdi 1
28 Govt. High School, Sultanpur 1
29. Govt. Middle School, Ammupur 1
30. Govt. Senior Secondary School, Padba 1
31, Govt. High School, Sangoha 1
32, Govt, Middle School, Bilona 1
33 Govt. High School, Dachar 1
34, Govt. Middle School, Alawla 1
35 Govt. High School, Gheer 1
36. Govt. High School, Bansa 1
37. Govt. High School, Khanpur ‘ 1
38. Govt. Senior Secondary School, Kheri Mansingh 1
39 Govt. High School, Talmana : i
‘ 39
District Yamunanagar
1. Gavt, Senior Secondary School, Damla 1
2. Govt. Senior Secondary School, Nangal 1
3. Govt, Senior Secondary School, Mandoli 1
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Sr. No. Name of School No. of Trs. Posted
4, Govt. Semor Secondary School, Jathlana 1
A Gove. Senior Secomdary School, Chhachbrauli 1
6. Gove. Senior Secondary School, Buria 1
7. Govt. Iligh School, Habbartpur 1.
8 - Govt, High School, Aurangabad 1
9, Govt. High School, Talakayr 1

10, - Govt. High School, Bilaspur (Girls) 1
137 Govt. High School, Bhambhol 1
i2. - Govt. High School, Fatehpur i
13. Govt. High School, Attawa, i
14 Govt. Hiigh School, Allahar 1
15. Govt, High School, Bhadurpur 1
16. Govi. High School, Fatehgarh 1
17, Govt. High School, Gundhiana i
1R, Gov(. High School, Gumthala Rao i
19, Govt. High School, Karera Khurd 1
20, Govt. High School, Pansara 1
21. Govt. High School, Tejli 1
22, Govt. High School, Amadalpyr ‘ 1
23. Govt. High School, Masana Rangran 1
24. Govt. High School, Dhanaura B
25 Govt, High School, Haripur Kamboi i
26. Giove. High School, Bhatoli 1
27. Gzovt. Middle School, Chhappar 1
28, Govt. Middie School, Farakpur 1
29, Govt. Middle School, Kanbenkalan 1
30. Govt, Middle School, Kotla 1
31 Govt. Middle School, Ratoli 1
32, Govt. Middle School, Naharpur 1
33, Govt. Middle School, Mandhar (N 1
34. Govt, Middle School, Pabnikalan 1
33, Gove. Middic School, Sasol 1
36. Govt, Middle School, Sadhaura 1
37. Govt. Middle Sehool, Shadipur 1

37
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Sr. No. Name of School . " No. of Trs. Posted
District Kaithal
1 Gowvt. High School, Kharak 1
2. Govt. High School, Bhagat 1
3. Govt. High School, Nawanch 1
4. Govt. Senior Secondary School, Kangthali - 1
5. Govt. Senior Secondary School, Habri 1
| 5
District Hissar .
1. Govt Girls High School, Barwala 1
2, Govt. High School, M.P. Sottar L 1
3. Govt. Senior Secondary School, Balivana 1
4. Govt. Middle School, Hamzapur | 1
5, Govt. Middle School, Hanspur i
G. Govt. High School, Inda Chbui 1
7. Govt. High School, Boswal 1
8. Govt. Middle School, Kudni 1
9. Gove. Middle School, Mamupur 1
10, Govi. High School, Akanwali i
11 Govt. High School, Nathuwal 1
12, Govt, High School, Hadoli 1
13, Govt. High School, Kubla 1
14. Govt. Middle School, Khunan 1
14
District Faridabad
1. Govt. Senior Secondary School, Faridabad-3 1
)]
District Rewari
— Nl
District Bhiwani
s 1
District Ambala Co
I. - Govt Girs High School, Mulana =~ -~ 1

2, Govt. Senior Secondary School, Talbera 1
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Sr, No. Name of School Nao, of Trs. Posted
3. Govt. Senior Secondary School, Adhoya 1 -
4, Govy, Senior Secondary School, Pasiyala 1
5. Govt. Senior Secondary School, Sambhatkha 1
4, Govt, Senior Secondary School, Nobni 1
7. Govt. High School, Nahra Dera 1
8. Govt. High School, Pilkhani w1
a9 "Gove. High School, Thakaepura 1

16. Govt. High School, Saha {Girls) i
11 Govt. High School, Alipur 1
i2. - Govt. High School, Kanwla 1
13. Govt, High School, Kalpi i
14, Govt. High School, Khndakalan 1
15. Govt. High Schoo!, Chhapra 1
i6. Govt. High School, Duliana 1
17 Ciovt. High School, Durana 1
18. Govt, High School, Thambar 1
19. * Govt. High School, Dhanora 1
20.  Govt. High School, Narpur Kokpur - 1
21, Govt. High School, Binjalpur ’ 1
22, Govt. High Scheol, Mohira 1
23, {3ovt. High School, Manka Manki i
24. Govt. High School, Materi Sekhan 1
25, Govt High School, Sounta 1
26. Govt. High School, Holi 1
27, Govt. High School, Pathrehri 1
28. Govt. High School, Kaseria Khurd i
29, Govt. High School, Chormasipur 1
30, CGovt, High School, Tepla 1
31. . Govi. High School, Babyal Sl
32, Govi. High School, Manumajra 1
33. Govt. High School, Rampur Chhapra o1
34, Govt. High School, Sherpur Sulkhand 1
35, Govt. High School, Kharan 1
36. Govt. High School, Telhari Gujran -1
37. Govt. High School, Bhareri Kalan 1
38, Govt. High Schowd, Gandholi 1
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Sr. No. Name of School '_ , No. of Trs. Posted
39, Govt. High School, Fatehgarh | 1
40." ° Govt. High School, Sherpur 1
41, Govt. High School, Shahpur Narkad 1
42, Govt, High School, Baribassi 1
43, Govt, High School, Jansui -
44, Govt. High School, Ismailpur -1
43 - Govt Middie School, Panjola 1
46. Govt. Middie School, Manakpur 1
47. Gove. Middle School, Bhurangpur 1
48. _ Govt. Middie School, Siwan Majra 1
49. Govi, Middle School, Dhanipur 1
50. " Govt, Middle School, Kalarheri 1
51. Govt. Middle School, Dhanyora 1
52. Govt. Middie School, Patwai -1
53, Govt. Middle School, Kaleran 1
54. Govt, Middle School, Sepera 1
55. Govt. Middle School, Bant Rohan 1
56. ' Govt. Middle Schoo), Bhunni 1
57. Govt. Middle School, Gola 1
58. Govt. Middle School, Sohata 1
59. Govi. Middle Schoof, Ranjoli . 1
60, Govt, Senior Secondary School, Ugala i
61. Govt. Senior Secondary School, Badholi o 1
62.  Covi. High School, Ugara Bara . 1
&3. Govt. High School, Dairy Farm, Ambala Cantt. 1
64, Govt. Middle School, Khatoyli 1

4
District Rohtak
— Niler
District Narnaul
 —Nil—
District Panchkula ‘ .
L. Govt. High School, Bhatogtra- 1
2 Govt. High School, Khatauli 1
3 Govt. High School, Garhi Kotaha: 1
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St. No. Name of Schoot No. of Trs. Posted
4. Govt. High School. Chicken 1
3. Govt, High School, Morrawala 1
6. Govt. High Scbool, Burajkotia 1
7. Govt. High School, ‘Bima‘ T 1
8. Govt. Girls High School, Raipureani © 1
% Govt. Middle School, Surajpur 1

10. Govt. Senior Secondary School, Nanakpur 1
11. Govt, Senior Secondary St;hool, Basaulan =~ 7 1
12, Govt. Senior Secondary School, Pinjore 1
13. Govt. High Schopl, Chania i

13

District Pénipat . .

1. Govt. High School, Samalkha 1
2. Govt. Senior Secondary School, Sewah’ T 1
3. Govt. Girls Senior Secondary School, Bapoli® " 1
4. Govt Senior Secondary School, Krishanpur 7 1
5 Govt. Senior Secondary School, Urlana Kalan - 1
6. Govt. Middie School, Nuampur o 1
7. Govt, High School, Kabri = 1
8. Govt. High School, Noorwala . . . o1
9 Gove High School, Akas He,a - 0 - 00 0
10. Govt. High School, Canal Camp - . 1
11, Govt. High School, Bapoli o 1
12, Govt. High School, Tebsil Camp .- - .0 - - 1
13. Govt. Girls Senior Secondary School, .~ <. 1
Model Town, Panipat’
. , 13
Distriet Sirsa | -
1 .Govt, Senior Secondary School, Sirsa 1
2, Govi, Senior Secondary School, Moujdesn - i
s Liovi. semor secondary Schooi, Darm i
4, Giovt. Senior Secondary Schood, Bharokban 1
5. Govt, Senior Secondary School, Mangala 1
6. - Govt High School, Panihari 1
7. Govt. High School, Phaggu 1
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Sr. No. . Name of School No. of Trs. Posted
8. Govt. High School, Lobgarh 1
9. Govt. High School, Narang 1
10. Govt. High School, Desujodhan 1
i1, Govt. High School, Kirarkor 1
12, Govt. High School, Dhotar 1
13 Govt. High School, Matdady 1
14, Govt. High School, Bhiwan 1
15. Govr, High School, Mirzapur 1
16, Govi. High School, Kussar 1
17. Govt. High School, Talwara Khurd 1
18 - Govt. High School, Bapp 1
19. Govt. High Schaol, Malikpura 1
20. Govi. Middle School, Alika 1
21, Govt. Middle School, Bijuwali 1
22, Gove. Middie School; Sanwat Khera 1
23, Govt. Middle School, Lakarwali, 1
24, Govt. Middle School, Maitar ‘1
25, Govt. Middie School, Surtia 1
26. Govt. Middle School, Damdams 1
27 Govt. Middle School, Habuana 1
28. Govt. Middle School, Jogiwala i
29, Govt. Middle School, Bhamboor 1
30. Govt Middle School, Taruana , 1
a1, Gove. Middle School, Gatiwala (G) - . 1
.32 Govt. Middie School, Biruwala Gudha ‘1
- 33, (iovt, Middle School, Sultanpuria i
34. Govt, Middle School, Patlidabar |
35, Govit, Middle School, Amrisarkalan |
35
G. Total 280
Gas Based Thermal Power Plant at Faridabad
*104.  Shri Birender Singh : Will the Chief Minister be pleased to

state the present stage of the construction of the Thermal Power Plant (Gas
Based), Faridabad 7 .
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 Panipat Therrﬁal Power Plant ;
*34.. - Shri Krishan Lal : Will the. Chief Minister be pleased to state

whether there is any proposal wnder consideration of the Government {0 setup -

Gth power production unit of 210 MW, in Pasipat thesmal plang if so, the nme
by which the constmetion work of the said unit is likely to be completed ?
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Mr. Speaker : Hon'ble Members, T have received an adjournment mo-
ton given notice of by Shri Om Parkash Chautala and 17 other members of his
party regarding payment of outstanding amount of Rs. 25 crores to the sugar-
cang growers. Hon'ble members, s I annoynced in the Hoose yesterday, I have
converted this adjournment inotion into calling attention motion and have ad-
mitted it for today. Shri Om Parkash Chautala may read his notice and the Min-
ister concerned may make 4 statement thereafter. -
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Mr. Speaker : Now, the Co-operation Minister will give reply.
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Shri Ram Bilas Sharma ¢ Sir, Point of order. Sir, nelthar you are guided
by me nor by the leader of the Opposition.
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Now I request the Cooperation Minister to answer as per the call atten-
tion motion and not to go beyond that. (Noise & Interruptions).
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Mr. Speaker : You only ask question on the calling attention motion.
Shri Randeep Singh Surjewala : I am only frﬁming my question.
Mr. Speaker : Please ask question, ‘

Shri Rapdeep Singh Surjewala : Let me frame my question, sir
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Shri Ehurshid Ahmed : Siz, with your permission. | want io faise the
point of order on the same matter. (Noise & Interruptions). Sir the question
which has been debated in this House today relates to a matter which is under
adjudication by a court. I bring to your notice some of the provisions of the
Rules of Procedure and conduct of Business in the Haryana Legislative assem-
bly which might have not been brought o your notice or you might have lost
sight of thern. They bave been missed somehow or otherwise. But it is my duty
to bring it to your kind notice before the discussion starts on this matter. L bring
10 your notice Rule 46 of the Rules of Procedure and Conduci of Bmmess in the
Haryana Le‘.gislahva Assembly.
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g | (s o i) 731 7E1 v & By o A% &1 1f itds in the knowledge of the
Home Minister, 1 would request him, to make statement on the pomt which has
not been raised in the court.

' Shri Khurshid Akmed : Exactly, Sir, Now I read Rule 46 (10) because it
has been missed right from the beginning. It reads as under :-

‘it shall not ask for information on any matter which is under adjudica-
tion by a court of law baving jurisdiction in any part of India,’

Sir, it is a question which relates to a matier which is wholly under adju-
dication by a court of law. In view of the situation, I expect a ruling from your
side. Mr. Speaker, Sir in such a situation can there be any discussion on such a
question. I want your ruling on this matter and then the tTon'ble Home Mmﬁtcr
may say anything whatever he likes. 1 only wanted it to hrmg to yaur kind
m:otn:e Sir.
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Wt v e aeg O W i o 3T &1 8ir, under Rule 99 of the
Rules of Procedure and Conduct of Business, a tnember may speak on any gues-
tion before the Assembly or raise s point of order. How can you disallow his
point of order. ‘
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%+ 1 Ch. Bhajan Lal Ji. please don’t make it a Panchayat Ghar. I would not allow
you to speak like this. ¥ £ Frray ara & f % 9 99 o OR-di o e R
T o @ & Qe 99 GRY ¥ 6 that should ot be discussed in the House.
{MNoise & Interruptions).
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pecumiary. or direct interest in a matter before the House is required while taking
Part in the proceedings on that matter, to declare the nature of that interest, Tt iy
expected of-him, as a matter of propriety, to decide for hitaself whether hy
casting his vote in a division in the House on that matter, his judgement is likely
to be deflected from the straight line of public policy by that interest, § e %
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. M Speaker : As a speaker, I was duty bound and now it is upto the
House, Wath the permission of the House, the time for half an hour discussion is
extended by 15 minutes more. ‘ -
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Mr. Speaker : But the permission of the Chair must l:ie scught (Noies &
Interruptions)
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‘Mr. Speaker : Mr. Ajay Singh, please takc your seal. (Imerruptmm)
© You are not allowed to speak. '

Capt. Ajay Singh Yadav. r s 1 Want o qume mile bf re:gardmg nalt an
houwr discussion which reads as under-

“The Speaker may allot half an hour for raising d:scussmn

Mr. Speaker : Capt. Ajay Singh, You are not allowed to speak. Please
take your seat,

Capt. Ajay Singh Yadav Sir, [ want to- complate tha Rute 5'7
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I\}Ir.'.spgaker : No please. You are not allovied. (Interruptions) ey areq
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Education Minister (Shri Ram Bilas Sharma) : Sir, you can extend the
period of notice. 1t is your discretion, It is very much provided in the rules,

Mr. Speaker : This is 2 book of Kaul and Shekhdhar wherein it has been
written thal the time can be extended. Now the question comes to an end. (Inter-
ruptions). Capt.-Ajay Singh, piease listen to me. This is a book of Kaul &
Shekhdhar, Ac page 430 of this book there is a provision that the time can be
extended during the half an hour discussion. Now the things comes to an end,

Shri Ram Bilas Sharma : Sig, it is the discretion of the chair. It is
provided in. the rules. ‘ -

Capt. Ajay Singh Yadav : Sir,  want to speak on this matter.

M. Speaker : Please sit down. [ have akready stateﬁ that there is ﬁpmviﬁ
sion that the time can be extended. Now the matter ends. o E
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Mr. Speaker : As per rule, the discussion for half an hour can be ex-
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. Mr, Speaker Now the Finance Minister will mimduc:e the Hary:ma
Appropriation (No. 3) Bill, 1996, He will also rove the mntacm fﬁr its consider-
ation.
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SRR SR S S wreer 1 (Fe) aneme wdia, W e ofiw it e wet gen
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Finance Mindster (Seth Sirl Kishan Dass) @ Sir, [ beg 0 1m:deucB the
Haryana Appropriation (No, 3) Bill, 1996,

Sir, 1 also move-

. Thatthe PIaryana Appmpnannn {No. 3) Rill be tsken mto comud
eration at once.

- Mr. Spaaker Motion moved—

. That the Haryana Appropriation (No 3 B:]I be taken into consid-
eration at once.
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M. Speaker : This has been the convention of this House from the very
beginning. This is no new thing. (Noise) % iy S 257 18 21 o ye A o,
o M v drzren St s g o | | : .

At ot v Feren : s @, e Sty w8 & B yod I 2 e
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= 9 R - v w8, § 7 e e € R orn ¥ e Y o
Fh T B e @ v w0 wfhe A ¥, o k) e R e e
T W Y B S i v s w4 o oo ) I want to submit, Sir, that we
+ cannot contribute to the procecdings of the House. That is quite unfortunate,
q&ﬁww%ﬁsw%—@@mﬁﬁ,ﬁﬁfﬁ%aﬁémmﬁaﬁ%é{%m%ﬂ
T i ¥, e B o S w0 Y 1 Today Minister is to move the Bill for

its consideration. Let there be discussion on consideration stape today and after
that be may defer it on the last day and on that day we may discuss the Bill

clause by clause. Otherwise there js no use of sitting here. .
it sver s ¥ it Ract Rt & e wé B s ¥ e o ad
1 A} Kindly make it a point for future.
SRy i S e + i e, e R & A 2
4t sy - o W R A e & gwr 1 Jtis on record,
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o snge ﬁ%wwﬁm%ﬁaﬁmﬁﬁl It is on record.
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¥ 92 oy Rm ¥ 2w ¥ b % ol %l U o 9l el o ol ¥

oo St (< o) ) - e e, S 7 R 9ee SR 21 g ¥ O ot S
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T Tewper sy A

Shri Ehurshid Ahmed : Sir, this should be ide:m_iﬁed as to which bhills

are o be ken up today.

- ot v E o awy, W 7 mﬁ‘ﬁ‘%@fﬂﬁiﬁ?é?ﬁﬁ%%ﬂ?ﬁﬂﬁﬁﬁ
A
s ey ¢ ¥ oy T A E, mrtrg-"fér!

(1)  The Haryana Apropriation (No. 3) Bill, 1996,
(Z)  The Haryana Apropriation (No. 43 Bill, 1996,

. (3 Gury Jambheshwar University, HJ‘SSH]‘ {Second Ajmendmmt) Bill -

1996,

4 The Haryana Municipal Cm‘poratmn (Second Amendmem} Bﬂl
) 1996, :

(5)  The Haryana Municipal (Second Amendment) Bill, 1996,

(6)  The Haryana Shri Mata Shccﬂa Devi Shrine (Amendment) Bill,
1994,

(7y  The Haryapa Shr Mata Mansa Dew Shrine (Ammdmam) Bill,
1996,

o e iy ol e, YA R o AR R
ot e - Y el R i e B 3 onos R o g )
- mmmamaaaﬁ%mvwwﬁrwwﬁ%:

ﬁmqﬁmn(qos)ﬁa 1996 (woey)
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¥ WReE T a8 o uim B g T @ R e we W ) (S o samem)

ot vy ¢ 9% wABE R 199091 i ¥ You please speak on the Bill,
You are not clear about the Bill, .
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Capt. Ajay Singh Yadav : ¥ am very much clear. It is my right to speak
in the context of the Bill, #1 77 7 4% Wt F1 ¥ aawy wim fs Randh ¥ s
e e o A v ¥ § G e § s s b o ol R ¥ 9
ot o o i ¥ o w1 3, wud o o wm W anver 2 9% ¥1 o s 69
a%mmﬁmﬁram%ﬁﬁﬂﬁuﬁqwmw?fwmmﬁmm%
e & i SAvw <y it ¥ o 1o ¥ 1 ot g e ¥ O b1 e o
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e g8 st B g i e 4 o vl % 3 ot el @) 3T S st we
Frette ot &1 it rmran s e, 26-10-06 W @E 97 AER S R d ey
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TRl 1 et | 2 R A 13-10-96 B ¥ w3 0 o0 ¥ arerta 15-20 aaw ,
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I R et ST o, 9 b o0 4 TR o, et e & et R v | K =y
o € P 7 A 91 v v E il 57 9 s e o W | srew Ti,
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T 3 (el e, Pl o5 T wesdt off S e o e ) s P an
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Capt. Ajay Singh Yadav : T am speaking on the Appropriation Bill,

Mir. Speaker : You are mentioning the demands and there is no discys-
© sion on detnands today. Please take your seat.

et s T e« oreny MRR, § T 3 werr T ST e € AT ST
39 A FE X @ ¥ A B ww @ E (B T 4R

Mr. Speaker : Capt. Ajay Singh ji, you please take your seat. suq 3y
S 3l A g e A 3 B o A B e X R ¥ e R Rl ol
% oyt et o o7 o ¥ v s Rewiee v ome T Avt ween § aih o o o
s wéf ¥ ) (fawr o 9iv) ‘ ' ' ‘
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q (fsi) '

o apeqs ¢ o AW W, ﬁ@ﬁﬁ%%@ﬁaﬁw%%aﬁmﬁi e
Pz 9T St WA ¥ today there is no demand. Hence he is not aflowed to
speak. Sy e T A &, sneE o & @ et S g o S s B

A ey e ¢ Sy TEEy, PeN o P gy R 9T S el §
TR S SR Ao T e T T v %rqmﬁimﬁﬁwmm%%w
st areTs Rear an e ot e T R (R v an)

oft armpe : WY oy A o e By e ¥ e W e T Eum i

#id T o 29 4o W 98 ¥ Now the matter comes to an end, please take
your seat. (Interruption) '

Mr. Speaker ¢ Quesuon i8 e

That the Haryana Appmpnatmn (No. 3) Bill, be taken inw con- -

sideration at once,
The motion was carrlied
‘M. Speaker : Now the House will consider the Bill clause by clause.
CLAUSE - 2 '
Mr. Speaker : Question is -~
That Clause 2 stand pact of the Bill.
' The motion was carried
CLAUSE - 3
Mr. Speaker : Question is -—
That Clause 3 stand pact of the Bill.
 The motion was carried
"SCHREDULE
- Mr. Speaker : Quesuon ig
That Schedule be the Schedule of the Bill. -

The motion was carried
CLAUSE - 1
"M, Speaker 1 Question is —
That Clavse 1 stand pagt of the Bill. .

The motion was carried
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.. ENACTING FORMULA
My Speaker : Question is— ,
-+ That Enacting Formula be the Enacting Formula of the Bill

TITLE

Mr. Speaker : Question is -
‘That Title be the Title of the Bill,
The Motion was carried.

The motion was carried

- Mr. Speaker : Now, thé Finance Minister will move that the Bill be
passed, ‘

Fow st (35 Rt et wrw)s s i, o iR o o |
M. Speaker : Motion moved—

. That the Bill be passed.

o0 v R gt (Tearm): vy e, A e 3 S
e o o ¥ ¥ g o e e #) T8 T TorT ot e & el e § e
mm%imﬁﬁﬁw,-ﬁwa27aﬁa%wﬁgﬁw@ﬁﬂm%wﬁw
aﬁmmﬁaﬂ%aaﬁeﬁwﬁw@amﬁra%ﬁhﬁ@ﬁmﬁl woT ¥
ﬁiﬁﬁwmﬁwmﬁ%mwﬁmﬁwaﬁw%iwaﬁm%mm
ey gy (ﬁﬂ)mﬂfﬁaﬁmw-%mmﬁmm%wﬁi
| o o ¢ g N, e T W G o g R v o

a&w@wﬁagﬁam:mwﬁmﬁaﬁa‘mm% I (fa=)

Mr. Speaker : To be very clear, this Bill relates to the year 1991. If you
want to speak on the faw and order situation, you may please speak for the
period it relates to.

Shri Birender Singh : We must put the record straight. Actually, Sir,
there is no such rule in this regard. (Noise and interruptions). Let me explain,
Sir. Normal practice is that when a Bil} is introduced for consideration, at that
siage a member is at liberty to speak regarding the Bill, and Sir, when it is to be
discussed clanse by clause then he is bound that he can not go out of the clanse,

~ The discussion would confine only to that clause itself and when it is at final
stage for passing of the Bill then he is again at liberty 10 speak and whatever he
wants (& speak he can speak. This is my submission.

Mr. Speaker : This may be the practice but that is not rule. As far as mle
is concemed, § have pointed out, M. Surjewala, if you want to speak for the
year 1990.91 for which this bill iy concermned, then you can speak. .

o ol R g « wfwt W, § 4t g e o & den s & =it
I g U R am ¥
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oft Sy : AT AR S0 A A |
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Mr Speaker : Mr, Surjewata, this Bill relates to the period 1990-81, 50 .

if you wamt 1o speak on it, then you can speak on that sitnation (Noise and
Imurmptmns) otherwise you are not aftowed. (Noise and Interruption) Please
don’t waste the time of the House, Moreover, wrong pmcedents never make the
rule. ;
. aﬁ,wufmﬁﬁgimm whest a7, %mm%ﬁm@ww@wwy
W%@f&@?%wﬁh R TR e S Aot e ol ¥ g e zE wee & R
wﬁaﬁ%ﬁﬁsﬂqﬁﬁﬁrﬂ‘ﬁﬁwwmﬁmwwwqaﬂﬁmmm
wEL

i

M’ré Speaker : Surjewala Sghib, I again request you, if you want to speak
for the period 1950-91, you are at liberty to speak, otherwise you would not be
allowed to, speak for the persent time. Please take your seat.

aﬁmﬁﬂﬁr@gﬁmm WH,%W%MHWWWW@E.
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¥ 9% TR § ST wrong precedents never make a rule. IV T IH W B
vt it ¥ 4 o g R B AT would have been the tast man to speak on
that, | '
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i I M T R P .
ottedito % et ¥ T AR el g W RGE wmg o o aE 9 B ¥ Aoy
&swwmmmmg@rﬁmma&qmm? :

Shri Birender Singh : Exactly, Sit, while examining the departmental’
represeniatives in the PAC., though the questions relate to the DIEVIOUS years

yet they arc 1o rectify certain things which consist of the present situation, They
canmot rectify those things which happened six or seven years ago.

Mr. Speaker : Ch. Sahib, only those things could be rectified which
bappened dur.ing that period.

oy Ao e : o v 0 ¥ Bred o Y g aw 0 ¥
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oA o = % P 1 199001 3 Rt Qi e ek B i)

At gufte s+ el e o ol o R o a3 e e
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T T B W o W W A ot A awmm ¥ o S on el T |

= SRy 2 e S o w0 93 ¥ v S wed A E anw o
AT %Y B AN BE T o AR But T would not allow to £0 beyond the
Rules. T.am in favour (hat the opposition members must be given time as much
as possible. 1 have iried o give them tdme and am ready.

Shri Birender Singh : We are thanlkfuj,

h vy : o9 B AT Sy R o deen e € angay e )
But I would not allow 1o go beyond the Rudes. .
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gt et e st Feampem Bt o & o fadl e 3 sl aigp e e
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for vy e wi | E Yol % it W E ¥ (SR O eaei) e B
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Mr. Speaker 1 1 have categoricaily seud tlmt yoiL can d1scuss for the pe-
riod it i3 meant for,

Shri Birender Singh : No, Sir, this is no where. )

oft S s ST : onE WY, %W%wm%qmﬁqmﬁam
PR O B N SlE ¥ W AR, AW sl el |y B4 ()
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“{(5)The Speake:r may in order to avoid repetition of debate, require mem-
bers desiring {o take part in discussion on an Appropriation Bill to give
advance intimation of the specific points they intend raise, ..."

s oy feamme At 6 o A b mRy an | ww Rk et ardw & g
T ofr Bl e wed ¥ A umar ¥ S9NE o w4
Mr. Speaker : Now, the matter comes to an end. (Interruptions)
- o 4 T T T o O @S
- Mr Speéker ¢ (Juestion is -
That the Bill be passed.
The motion was cirried.
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Mr Speaker : Now, the Finance Minister will introduce the Haryana
Appropriation (No. 4) Bill, 1996. He will alse move the motion for its congider-
ation,

e e (3 Rl R ) STy g, § gftamn fafd (do 4) R
1996 sy Hear £ L wees. (B0} ¥ g o wem @y % % sFmmr Rfdm (Fo
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Mr. Speaker ; Motion moved — - :

That the Haryana Appropriation (No. 4) Bill te taken in to con-
sideration at onge,

Y S v S ¢ AT SIES, WG G SR ¥ ) o U Fioty o @ mie
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ot v« Fr g Rwwe Regoming B S k) Wi e o i H E A A
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AT fom o Ferer 450 % e o 2 e e T B B oy ¥ §
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% W W2 50 & o SR S o e § s 3 AL wshEmery e ¥ g
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Mr. Speaker : I may read the article 205(b) of the Constitution of India
which reads as under — ‘ '

“if any money has been Spent on any service during a Anancial year in

excess of the amount granted for that services and for that year,

cause 10 be Iaid before the House or the Honses of the Legislature of the
State another stalement showing the estimated amount of that expendi-
tare or cawse to be presented to the Legislature of the State a demand for
such excess, as the case may be”.

In the light of this, rules have been framed.
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Sh. Khurshid Ahmed : Sir, | may quote rule 200 of the Rules of Proce-
dure & Conduct of Business in the Haryana Legislative Assembly, which raads
as grler -— ‘ . ;

“Sypplementary, Additional, Excess and Exceptional grants and Votes of

Credit shall be regulated by the same procedure as is-applicable in the

case of démands for grants subject to such adaptions, whether by way of

modification, addition or omission as the Speaker may deem to be neces-

- sary of expedient”. ' ‘ o ‘

It is within your discretion that you can allow the discussion or this
matter as in the manner as the Appropriation Bill of this year. -

Shri Ram Bilas Sharma : It is your discretion Sir. You can dllow the
discussion, But as far as yules are concemed, constitational provision is con-
cemed, you may examing it.

Shri Khavshid Almed : Sir, you cannot prohibit us from discussion.
(Moise &.Inu:rmptiens} ‘ o

S o W e ¢ ST TR, AW MHoTRoTHo &, At wftmr &
o T T T TR SO S e Y W E o Sl ') ()

oy 7 Foramves el ¢+ oo i, o o e ety o AR SR O CRIHT
o o 1 H gy s e & 5 o Redt awen b At aiftrand) 1w A6 B

TR (e ) | ST

iy orda g e (Fear) < e e, Taven o e ¥ v o
¥ () =it wiEw, @ﬂ%ﬁrqﬁmaﬁﬁﬁmﬁu ¥ wege e ¥ % ot W A
apey Temm wwz we | (9R) o .

i e o B ¢ R, e 1 g s & R o o o @ e ¥
(5%7) B o

oy oveper S S ot w8 ¥ R ae Rl v derk w1 R T1 A
‘Eﬁ ST FELeEe e ¥ 1 have to regelate it.

S$hiri Randeep Singh Surjewala : This is my right to speak, Sir. T am
very much obliged Sir. You are the custodian of the House and we have great
expectations from you, Sir. S

e s, § 3w Rz o s & At ¥ A % T m e wiimy
w,ﬁﬁ%w%wmmwmﬁmmﬁaﬁmwmwﬂm
B i T 3 @ SR sR ¥ 4w o o Regue ¥ wge e Foeg o
3\ et A ARG B A g gE ¥ afont & ol Avit ot g gET L F
(ire) o
ot (o e R ) © v e, e o ot % s Al



(3)66 ‘ et R wu {20 TaegY, 1996

[ 7t e ame] ,

St Y Rt B B e vl ol e ¥ ey s i ST e dnm
éﬁmwﬁﬂmﬁﬁ%aﬁﬁa@ﬁﬁmﬁlm%%ﬁwn&&thmﬁéﬁrwmg‘%
%aﬁrmﬁzﬁwmhﬁﬂﬁﬁwﬁmwwgm%w%mmr
%m-nmﬁmrﬁqmwwaaémﬁsw&wmmg%u

: a&mﬂvﬁggﬁmm:@mmﬁ,ﬁaﬁmmm@mf&ﬁmwmaﬁs
zﬁwn&sﬁﬁa@rs@%%ﬁwﬁ%wnﬁmwaﬁ&awﬁﬁmﬁm
m%ﬁwwwmrmgwﬁl%ﬁqaﬁrwaﬁwm&wﬂmwﬁwﬁ
aﬁrmﬁi?fagﬁgé%ﬁmﬁr%maﬂ‘ﬁgm%ﬂﬁa%m%t@Eﬁrmﬁfw
w%@éﬁ'wmmmwwwamma@!waﬁwﬁw
qmarmzaﬁ@%ﬁmﬁﬁﬁ%m%%gw%iﬁﬁﬁﬁﬂwsﬁg@ﬁﬁiwm
fovem &1 - | | o

Mr. Speaker : Mr. Surjewala, you are given five minutes only, please
& e F § sl Wi smeE 2 n

aﬂmﬁqﬁzﬁawzaﬁaﬂmywwmﬁﬁﬁﬁmamm{%
z%éi‘ﬁsﬁwﬂ‘mwa%ﬁ%wwwm%l BT W, TG i B Y
w@wﬁ@-zmﬁa&ﬁrﬁwmmw%l.%ma?rm;&?fwga 1
T TR SEERE A ¥ el & TR o Sl st @ der o
SNy ey S 9 9T @ o ! ¥ weepr & ween e 4 B
W ¥ AR % T Sl B a5 P R ¥ A U WG MY & 3w
Mﬁﬁ%ﬁf%mﬁﬁﬁﬁwﬂwﬁgﬁwﬁs%ﬁhﬁwﬁ%w,@mﬁ‘%ﬁ
TR Szl % e g o ¥ T At Y wER oA O ¥ i e
%%ﬁmméﬁmloom‘ﬁﬁﬂﬁ%m&maaﬁwﬁmﬂwﬁ%l {517

aﬁmﬁhﬁm:ﬁmw,mﬁmﬁﬁwﬁaﬁwﬁrwmﬂ%mﬁ%
S T B 9 T | 9 v S T R e v Fay W 7 ol s o g
1 & vy e T & T o e wee e ¥ X o ot 3 54 T WeE, 36 9N
¥ o w1 B R oy o e o et g ¥ BSH A 3 tiE T Qe s
TE ST | st T WY i o s B RT IR % e S g g ¥
e W e vq | ¥ 3w 3w e dar B B Y el ) § oy we
TR @ s W R 4 g A F o s eew ¥ o RO wale wY B X
frm ot % o B wm E R e S ¥ el wn S s wow gy wl
Yo T g, TR g wlr # feam o g aw & w0 1w

ST T WA qTE

Fer vy v o (3 P )« i W Y T 1.30 99 7 A
ar 1.30 wom A € ol sy % qoRy ondt e e ¥, 2o ane asy @ ey
TF G AT 9T 3 ) |



o (367

Mz, Speaker : Is it the sense of the House, that the time of the sitting be
extended by oune hour 7

Voices 1 Yes, Yes.

Mr. Speaker : The time of the siiting is extended by one hour.
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& Zharon Wi (He 4) W, 1996 (Foww)
Mr. Speaker : Question is-

That the Haryana Appropriation (No. 4) Bill be taken into consider-
ation at once.

The motion was carried.
Mr. Speaker 1 Now the House will consider the Bill clavse by clause.
CLAUSE 2
Mr. Speaker : (Question is-
That Clause 2 stand part of the Bill.
The motion was carried. -
CLAUSE 3
Mr. Speaker : Question is-
That Clause 3 stand part of the Bill,
~ The motion was carried. |
SCHEDULE -
. Mr. Speaker ¢ Qucsuun 18 v
That Schedule be the Schedule of the Bﬂl
_ o The motion was carried.
"CLAUSE 1
" Mr. Speaker : Qumsuon T
“That Clause 1 stand part of the Bm
- The motion was carried. '

. ENACTING FORMULA

“ Mr. Speaker Question is— :
' ‘That Enacting Formula be the Enacu“g Fun:nula of Lhe Bm
The motion was carried.
~TIILE
ivir. Speaker ; LJuesnon 15—
That Title be the Tide of the Bill,
. The motion was carried. o
Mr. Speaker : Now the Finance Minister will move that the Bﬂi he passed.
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Mr. Speaker : Motion moved—
' “Thiat the Bill be passed.
Mr. Speaker : Question is—
‘That the Bill be passed,‘
The motion was carried.

(it 7% SRR, faw (A wlisli) fw, 1996

Mr. Speaker : Now the Education Minister will introduce Gury '
Jambheshwar University, Hisar {Second Amendment) Bill, 1996. He wili also
move the motion for its consideration,
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Mr. Speaker : Motion moved —

That Guru Jambheshwar University, Hisar (Sccond Amendment) Bill be
taken into consideration at once.
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“The: State Government through Leg,:slanvezﬁnacnmm (I—IarymmActNo ,
- 17of 1995) established Guru Jambheshwar University, Hisar to facilitate and
promote studies in emerging areas of Higher Education including new frontiers

.-+ of technology, anvxmnmental Qtudzt:s, 1on- convenmmai cncrgy SOUICEs and man-
.. agement studxf:s

PR . The study of. e:nv:r(mmem lS NEry 1mp0mant and Dther sphe:res of studies
G- Are also very. 1mportant ‘ :
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TET T R o wmar B oa few weeks back a boy approached me for

. migration to. the Regional Engineering College, Kuruksheira, He was studying
. in Textile Engineering College in Rajsthan. He told me that if the Regional
. .Engmeenng College, Kurukshetra is Affiliated with Gurn Jambheshwar Univer-

e . sity, Hissar. then be is not interested to go there. If it is still affiliated with the
'Kurukshetra University then he is interested to go in the Regional Engineering
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% there should be a selection Committee for the appointment of VYice Chancel-
lor. Vice Chancellor should not be appoinited by the Chief Minister alone. There
should be three persons involved in it One should be the Chancellor of the
University, who happens to be the Governor of the State, the second should be -
Chief Minister and the third person should be the Chief justice of the High
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Conrt. These three persons should hold thc meeting and take a decision on the
appointment of the Vice Chancellor of 2 University, Thregr & s &8} & izad
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Section 11-B is bemg added after sac:uon 11-A of the principal Act. In it,
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- @) in sub-section (2) for the words and signs “The Executive Council
may, from time to time”, the words and signs “(Government or the Executive
Council may, from time to time”, Shall be substituted.”
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Govt ™
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39 M T FE &d & “till regular appointment is made by the Govt” Tt means
Govt. will have more control over the appoinuncms of Vice-Chancellor or the
Registrar,
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Mr. Speaker : Question is—

That Guru Jambheswar University Hisar (Second Amendment) Bill be -
taken into consideration at onge,

The motion was carried
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Mr. Speaker : Now the House will consider the Bill clause by clause. |



CLAUSE 2
Mr. Speaker : Question i
That Clanse 2 stand part of the Bill.

The motion was carried.

CLAUSE 3
Mr. Speaker r Question is—
That clansge 3 stand part of the Bill.
The motion was carried.
CLAUSE 4 .
Mr. Speaker : Question is - .
That clause 4 stand part of the Bift.
| The motion was carried.
" CLAUSE 3
Mr. Speaker : Question is—
That clause 3 stand part of the Bill..
The motion was carried.
" CLAUSE &
M Speaker : Question s — .
 That Clause 6 stand part of the Bill,
The motion was carried.
CLAUSE 7 -

Mr. Speaker 1 Question ig-

That Clause 7 stand part of the Bill.
The motion was carried.

CLAUSE 8
Mr. Speaker : Question is— .
That Clause 8 stand part of the Bill.

The moation was carried.

CLAUSE 9
Mr. Speaker : (uestion is ‘
That Clause 9 stand part of the Bill,
The motion was carried,

(3185
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< Mr. Speaker

CLAUSE 10
M. Speaker : Question is—
That Clause 10 stand part of the Bﬂl
‘ The motion was carried.
CLAUSE 1 |
M. Speaker : Question is— ‘ S
That Clause 1 stand parvof the Bill, -~ "
The motion was carried.
 ENACTING FORMULA,
- Mr. Speaker : Question is— IR ‘
|  That Enacting Formula b the. Enacung Ponnula of the an
. The motion was carried.
| Mr. Speaker : Question is— .
I‘hdt Title be the Title of the BilL. .
f‘ The motmn was: carrzed .
o Mr. Spaaker : Now the Education Minister wﬂl move thal; Lhe Bill ba- .
passed. |
Education Minister (Sl:m Ram Bﬂas Sha:ma) SII‘, I beg w DOV e |
That the Bill be pdSSed ‘ " |
Mr. Speaker : Motion movedm-
‘That the Bill be passed.

- Mr. Speéker : Question is— RO
That the Bill be passed. .
The motion was carried
(iv) % st wiiw e (i mﬁz} ﬁz« }.“}M

Mr Speaker : Now the Local Government Minister will mtmduce the =
Haryana Municipal Corporation (Smond Amenclmmt) Bill, 1996.

She will also move the motion for its cons:derauon

. . Health Minister (Dr. Kamla Verma) ; Sir, I mtmduce tl:w: Haryana Muy-
‘ mmpal Cfoxpomuon (Second Amendmﬂm) 13111 1996

Sir, T also beg to move — o
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1

That ihe Haryana Municipal Corporation (Second Amendment) Bill be
taken into consideration at once.

Mr. Speaker : Motion moved -

That the Haryana Municipal Corporation (Seeond Amendment) Bill be
taken into consideration at once.

Mr. Speaker ; Question is —
- That the Haryana Municipal Corpﬂmuon (‘Scc:ond Amandmem) Bill be
- taken into consideration at once.

The motion was carried. | |
Mr, Speaker : Now the House will consider the Bill Clause by Clause.
CLAUSE 2 . S |

M. Speaker : Question is—
That Clasue 2 stand part of the Bill.

The motion was carried.
' CLAUSE 3

Mr. Speaker H Quesmts mw— -
“That C}ause 3 stand part of the Bﬂl .
'  The smotion was camedlf" o 7

::‘. CLAU&E 4 .
L | &peaker 4 Quasuon ism. . ”
That Clanse 4 stand part of the Bﬂl
The motion was carried. .

L CLAUSE 5.
Mr Speaker Ouestion ig---
That Clause.5 stand part of the Bill:
The motion was carried.
| CLAUSE 1
. Mr. Speaker : Quf.:'auon T , .
o That Clause 1 stand p.m ofthe Bill, B
The motion was carried..
ENACTING FORMULA

- Mim, Speaker : Question is— ‘ S
That Enacting Formula. be the Fnacu:ng Formula of the Bﬂl

The motion was carriad.
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[Mr. Speaker]
TITLE
Mr. Speaker : Quaéﬁon B—
That Title be the Tile of the Bill. N
The motion was carried, = o

Mr. Speaker Now the Local Government Minister’ will midve rhal, the
Bili be pdSSBd

"R R (sm T Emf) ey weRy, ¥ wean wedt £ B faer wn e
R
Mr. Speaker + Motion moved—
That the Bill be passed.
Mr. Speaker ; Question js—
‘That the Bill be passed.
The motion was c:arrwd

() P e e (s o) o, 1996

Mr. Speaker : Now the Local Government Minister will introduce the
Haryana Municipal (Second Amendment) Bill, 1996. She will also move the
motion for its consideration,

warew 350t (3o o av) © v wEed, ¥ sftamn e (R deiern)
. i g o € 8 e o wene @ € R oRaon weoRvs (BT Gdnm)
ot W gy e B s )

M. Speaker 1 Motion moved—

Thar the Haryana Municipal (Second Amendment) Bill -be taken into
congidaration at once.

M. Speaker 1 Question is—

That the Haryana Municipal (Second Amendment) Bill be takes
- into comsideration at once,

The motion ways carried. ‘
M. Speaker : Now the House will consider the Bill Clause hy Clause,
CLAUSE 2
M. Speuker : Question ig-

That Clause 2 stand part of the Bill,
The motion was carried. .-
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CLAUSE 3
‘Mr. Speaker : Question ig-—
Lhat Clause 3 stand part of e Biil.
The motion was carried.
CLAUSE 4
Mr. Speaker : Question is—
That Clause 4 stand part of the Biil.
The motion was carried.
CLAUSE 5
Mr. Speaker : Question is—
‘That Clause 5 stand part of the Biil.
The motion was carried.
CLAUSE 1
Mr. Speaker : Question is—
“that Clause 1 stand part of the Bill.
Tﬁe motion was carried. :
ENACTING FORMULA.
Mr. Speaker : Question 15—
“That Enacting Formula be the Enacting Formula of the Bill
The motion was carried. ‘
Mur. Speaker : Question is—
That Title be the Tide of the Bill.
The motion was carried.

Yo &1 W9 42

Development and Panchayats Minister {(Shyi Jagan Narh) 1 8ir, T would
request that the time of the sitting may kindly be exiended, .

Mr. Speaker : Yes, with the permission of the House, thc tme oi“ the
sitting is extended by 15 minutes.

ﬁmqﬁﬂaﬂa Wﬁﬁ!)ﬁﬂ 1996(‘]#?&“7)

M, Speaker : Now the Local Govenunent Minisier witl move that the
Bill be passed. T



(194 ‘ _ A B g (20 &, 1995

e #4l (o HRT ) :ﬁﬁ‘ﬂﬁﬂ?ﬁﬁu—‘
2 et am T A :
Mr. Speaker : Motion moved-—
That the Bill be passed.
Mr. Speaker : Question i&;
That the Bill be passed, ‘
The mdtion was carried, .

(vi) & st = wmen offeen 4t m'(ﬂ%ﬁé} R, 1996

Mr. Speaker : Now the Local Government Miniser will introduce the
Haryana Shri Mata Sheetla Devi Shrine (Amendment) Bill, 1996. She will also
move the motion for its consideration, .

e W (o s i) % gl 2w el qonae (Goirem)
P, 1996 Y e £ wﬁﬁmmﬁ%ﬁszﬁwﬁ%waﬁwﬁwr
R () e ov e R e o

Mzr. Speaker : Motion moved—

Thar the Haryana Shri Mata Sheetta Devi Shrine (Amendment) Bill be
taken into consideration at once. ‘ .

Mr. Speaker : Question is

That the Haryana Shri Mata Sheetla Devi Shrine (Amendment)
Bill be taken into consideration at once.

The motion was carried
M. Speaker : Now, the House will consider the Bill clause by clause.
CLAUSE 2 |
Mr. Speaker : Quastion i
That Clause 2 stand part of the Bill.
The motion was cartied.
CLAUSE 3
. Mr. Speaker : Question is—
That Clause 3 stand part of the Bill
The motion was carried.
CLAUSE 4
Mr. Speaker : Question js.—
That Clause 4 stand part of the Bill,
The mation was carried,
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CLAUSE 5
Mp. Speaker : Question ig-— ..
That Clause 5 stand part of thc B:H
The motion was‘car‘ned. e
CLAUSE 1
Mr. Spmk@r Question i
Tha{ Clause 1 stand part of the Bill,
The motion was carried.
ENACTING FORMULA
Mr. Speaker 1 Question 18—
That Enacting Formula e the Enacting Formitla of the Bill.
The motion was carried.
TITLE
Mr. Speaker : Queslmn ig—
That Title be the Title of the Bill.
The motion was carried,
Mr. Spealcer : Now the Local Govermnent mester wﬂl move that the
Bill be passed.
e 1y (o wHE ) ¢ ﬁmﬁmﬁra%—
Raet g R arl
Mr. Speaker : Motion moved—
That the Bill be passed.
Mr. Speaker : Question ig—-
That the Bill be passed.
The motion was carried..

(vu)ﬁtﬂwaﬂmmwm(ﬁﬁz)ﬁﬂ 19915

Mr. Speaker : Now the Local Government Minister will introduce the
Haryana Shr Mata Mansa Devi Shrine (Amendment) Bill, 1996, She will also
move the motion for its consideration. ‘

weg 68 (S s ) ¢ %Mﬁwwﬁw{mﬁm)'
Ty, 1996 Uy & 5
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Mr. Speaker : Motion moved—

That the Haryana Shri Mata Mansa Devi Shrine (Amendment) Billl be
u:."lmu i volsidtaiin al Gihcs .
Mr. Speaker : Question is—

That the Haryana Shri Mata Mansa Devi Shrine (Amendment)
- Bl be taken into consideration at once.

The motion was Cahied. .
Mr. Speaker : Now, the House will consider the Bill clause by clause.
CLAUSE 2
Mr. Spesker : Question ism
The Clause 2 stand part of the Bill.
The motion was carried.
CLAUSE 3 ‘
Mr. Speaker : Question is—
That Clause 3 stand part of the Bill
The motion was carried,
CLAUSE 2
Mr, Spéaker ¢ Question 13-
That Clause 4 stand part of the Bill.
' The motion was carried,

CLAUSE 5

M. Speaker : Question is— ‘
That Clause 5 stand part of the Bill,
The motion was carried.
CLAUSE 1
Mr. Speaker : Question is—
That Clause 1 stand part of the Bill,
The motion was carried,
ENACTING FORMULA

- Mr. Speaker : Question is—

Tha: Bnacting Formula be the Enacting Formula of the Bill,
‘ The motion was carried,
TITLE |
Mr. Speaker : Question ig-..
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That Title e the Title of the Bl
The motion was carried.

Mr. Speaker : Niw the Local Government Minister will move that the

Bill be passed,

v S (So @ aef) ¢ e v, ¥ e w0l § —
B et arfer Wy | B
Mr. Speaker ; Motion moved v
‘That the Bil! be passed.
‘Mr. Speaker : Question is—
That the Bill be passed.
The moticn wag carvied.
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v o s g e a4 A o Ty o) gaieg Sin I beg to move—

That Rule 30 of the Rules of Procedure and Conduct of Business in 1he
Faryana Legistative Assemnbly be suspended and Government busmess be trang-
acted on Thursdav, the 215 November, 1906

Mr. Speaker : Mution T GVE s

That Rule 30 of the Rules of Procedure and Conduct of Business in the
Haryana Lagislative Assembly be suspended and Government Busmeas b trans-
acied on Thursday, the 21st November, 1946,

Mr. Speaker : Question js—
That Rule 30 of the Rules of Precedure and Conduct of Busmess in the

Haryana Legislative Assembly be sugpended and Government bus:m:ss be trans-

acted on Thursday, the 215t November, 19946,
The motion was carried.

M. Speaker : Now, ihe House stands adjourned. il 9.30- A.M. tomor-
ow, ' ‘

% 15.39 Hrs. | (The Sabha then *adjourned til] 9.30 A.M. on Thursday, the
21st November, 1996.)
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